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NOTES OF THE REGISTRY I 	
ORDERS OF THE TRIBUNAL 

Heard the learned counsel for the Applicant 

and Shri A.K.0se, learned Sr.Standina Cinsel for 

the Respondents. 

Applicant ( having faced retirement from 

service as Skilled Worker, Gr.I, w.e.f. 30.6.2000) 

has filed this Original Application for a direc-

t I on to Re sp cnd e nt s to release his commuted 

value of pension; which has not been released 

in his favour as yet.' although more than tw year$ 

have,in the meantime1  elapsed. Respondents have 

tried to overcome the delay by explaining that 

because of non receipt of details from various 

st at ions/off ices, although the commuted value of 

pension has already been sanctioned under Ar1nexur 

- R/2, the same has not been released as yet,' 

because the aank/disbursing agent sought for 

clarifications from the Mpartment. Although the 

commuted value of pension has not been released 

as yet, as admitted by the Respondents, deductiong 
oI,,'. 

at the rate of s. 10 00/- per month 	being 

effected from the monthly pension of the 

Applicant. It is an unfortunate case;wherebefore 

the release of commuted value of pension)  deduct ici 

have already been given effect. 

Since the original claim of the Applicant 

has not been djs.uted in the counter, this O.A. 

is disposed of with a direction to Respondents to 

ensure release of the commuted value of pension 

to the Applicant, wIthin a period of three month 

from now. Since delay in releasing the sanctionel 

commuted value of pension is attributable to 

Respondents, the Respondents are hereby directed 
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further to pay interest on the commuted 

value of pension at the rate of 5%, within 

the period already indicated above. 

In the aforestated terms, this O.A. is 

--(7 '7~~ allowed. NO 

MEM (JUDICIAL) 


